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CASE NO.:
Appeal (civil) 2837 of 2008

PETI TI ONER
U P. State Road Transport Corporation

RESPONDENT:
Ramesh Chandr a

DATE OF JUDGVENT: 16/ 04/2008

BENCH
ASHOK BHAN & DALVEER BHANDAR

JUDGVENT:
JUDGVENT
ORDER

Cl VI L APPEAL NO. 2837 COF 2008
[Arising out of S.L.P.(C)No.13005 of 2006]

Del ay condoned:

Leave granted.

Respondent' i n the present case was a conductor with the appellant-Corporation. It i
S
all eged that he did not deposit certain anmount collected by himby sale of tickets on
18. 05. 1987 besi des remmini ng absent fromduty wi thout information. He is also alleged to
have been found in an inebriated state while on-duty. A donestic enquiry was hel d agai nst
the respondent and on the basis of the enquiry report and the reply subnmitted by him he
was terminated fromservice. He raised an industrial dispute. The Labour Court passed an
award on 21st August 1995 and hel d agai nst the respondent on the ground that the charges
| evel | ed agai nst him are proved.

In awit petition filed before the High Court by the respondent against the award o
f the
Labour Court, the Hi gh Court held that the punishnent of disnissal fromservice was not
conmensurate with the charges | evelled agai nst the respondent.. The H gh Court, therefore,
directed reinstatenent of the respondent in service w th 50% back wages.
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Speci al Appeal filed by the appellant before the H gh Court was dism ssed as
wi thdrawn. Hence, the appellant has filed this appeal chall enging the order passed in the
wit petition.

After hearing counsel for the parties, we deemit appropriate to uphold the order of
t he
Hi gh Court insofar as the reinstatenent of the respondent is concerned.  However, we deem
it appropriate to set aside the inmpugned order insofar as the award of ‘50% back wages is
concerned. Ordered accordingly.

The appeal is partly allowed. No costs.




